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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE SIXTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 35962 0F 2018

Between:

AND

Dr.. G. Surendar Reddy, S/o: Late Venkat Reddy, Aged 65 years, Deputy
collector and rahsirdar (Retd.), saroornagar Mandar, R.R. oistrtt Habsiguda,
Road No. B, Hyderabad.

...PETITIONER

1. The state of relangana, rep. by its principar secretary, Revenue Department,
Telangana Secretariat, Hyderabad - SOO 022.

2. The State of Andhra Pradesh, rep. by its principal Secretary Revenue
Department, A.P. Secretariat, Velagapudi, Amaravathi (post), Guntur District,
A.P.

3. The Special Secretary and chief commissioner, Land Administration,
Nampally Road, Telangana State, Hyderabad - 500 001.

4. The special secretary and chief commissioner, Land Administration, A.p.
State, Vijayawada.

...RESPONDENTS

Petition under Nlicle 226 of the cr:nstitution of lndra praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate writ, order or Direction, more particularly one in the nature of
writ of Mandamus, to call for the records relating to issuance of the impugned
proceedings Memo No.7969/ser.li2015 dated 26102120'18 of the 1st respondent,

declare the same as illegal, arbitrary and further unconstitutional having far reaching

effects on the accrued rights of the petitioner, set aside the same as such and



consequently direcl the respondents to take all those necessary steps that are
warranted to pass appr()priate proceedings appointing the petitioner as Special
Grade Deputy collector from the date on which his juniors Smt. c.V. Lakshmi, Sri J.

Sudhakar Rao. Sri V.L. Surender Karan and Sri A
promoted as such with all consequential benefits.

RajeslA ara Reddy were

l.A. NO: 1 OF 201I

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support 01 the petition, the High court may be pleased to suspend
the rmpugned proceedings tr,4emo No.7969/Ser.l/2015 datect 2610212018 of the .1st

respondent duly directing the respondents to take all those necessary steps that are
warranted to pass approyrriate proceedings appointing the petitioner as special
Grade Deputy collector from the date on which his juniors Smt. c.V, Lakshmi, Sri J.

sudhakar Rao, srr V.L. surender Karan and sri A. Rajeswara Reddy were promoted

as such, pending disposal of writ petition.

Counsel for the Petitioner: SRl. K RAM REDDy

!99nsel for the Respondent Nos.1 and 3: SRt RAHUL REDDy, SPECIAL Gp
ATTACHED TO THE OFFICE OF LEANED ADDL ADVOCATE GENERAL
Counsel for the Respondent Nos.2 and 4: SRI B. RAJESWAR REDDY,

GP FOR STATE OF ANDHRA PRADESH

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGA,NIA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRJ JUSTICE G.M.MOHIUDDIN

WRIT PETITION No. 35962 of 2018

DATED z 16.07.2026

Between:

Dr. G. Surendar Reddy,

Petitioner
AND

The State of Telangana,
Rep., by its Principal Secretary, Revenue Department,
Telangana Secretariat, Hyderabad and 3 others.

Respondents

ORDER:

Mr. K. Ram Reddy, learned counsel appears for the petitioner.

Mr. Dominic Femandes, leamed, Amicus Curiae.

Mr. S. Rahul Reddy, leamed Special Government Pleader aftached to the

ofhce of leamed Additional Advocate General, appears for respondent Nos.l

and 3.

Mr. B. Rajeshwar Reddy, learned Govemment Pleader for the State of

Andhra Pradesh, appears for respondent Nos.2 and 4.

2. The petitioner is dissatisfied with the impugned proceedings dated

26.02.2018 issued by respondent No.l, whereby his representation to empanel

him in the Special Grade Deputy Collector from the date on which his juniors

were included has been declined on the ground that he had not completed the
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minimum period of three years of service in the regular post of Deputy Collector

frorn 01.12.2009 (S1.No.396 in the seniority list dated 10.04.2017) till his date of

retirernent on i I . I 2.20 1 I and also on the ground that the Govemment of

Telangana may not be the corrpetent authority to fix the seniority of the officers

in the cadre of the Deputl, Collectors/Special Grade Deputy Collector, who

worked and retired prior to tbnnation of Telangana. The irnpugned order also

records that the contenticn of the petitioner that his four juniors were granted

Special Grade Deputy Collector cadre could not be verified as the Govemment

of Andhra Pradesh, rvhiclL is the competent authority to prellare it in respect of

those officers prior to 02.06.2014, had not communicated the same.

3. 'Ihc grierance of ttre petitioner stems frou the direction of the leamed

State Adrninrstrative Tribunal in O.A.No.7l92 of 2011, which was disposed of

with the fbllowing direction:

"5. Having rcgard to the facls and circumstanccs ,Jbtaining in this

casc. the C).A, is dispi,sed ol *ith a direction to the respondents to consider to

rnclLLde the narne of thr: applicant in the Spccial Crade Dcputy Collectors' panel

from the date on which his juniors names, as stated in the representation dated

24.05.2011. u'ere inolt-ded and pass appropriate orders with all consequential
bencfits u'ithin a penot ol-eight wceks fiom the date of receipt rf a copy of this

order. No costs.-

Upon rejection of his representation by the impugned order, the present

writ petition rvas filed

4. Considering the rival stand of the successor States as to who would be the

competent authonty, this Court appolnted Mr. Dominic Iernandes, leamed

counsel practicing in this C,rurt, as Amicus Curiae to assist the Court
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5. [.earncd Amicus Ctu'iue has takcn this Court to the decisions rendered in

respect of ',arious Reorganization Acts. 1'hc .iudgrnents of the Hon'ble

Jharkhand Iligh CoLrn in llhupendra Singh vs. State of Jharkhand and

othersr, Bipin Bihari Singh vs. The State ofJharkhand and others2, Sushil

lgnatius Minz vs. The State of Jharkhand and othersl, Balajee Pandey vs.

The State of Bihar and others{ and State of Bihar vs. Arvind Vijay Bilung

and otherss' the.judgrnents of the t{on'ble Supretne Court in Sushil Ignatius

Minz vs. State of Jharkhand6, Sushil lgnatius Minz vs. State of JharkhandT

and S. Sarala Vandhananr vs. Stalc of A.P.8, the iudgmcnt ol the Hon'ble

Uttaranchal High Court in Hanuman Singh Nabiyal vs. State of Uttaranchale,

the.judgrnent o1'the tlon'ble Puniab and Ilaryana IIigh Court in Avtar Singh vs.

State of Punjabr{r anci thc.ir"rdgrnent ot'thc erstri hile }lon'ble High Court for the

State olTelangana and the Statc ol'Andhra Pradesh in M. Hanumantha Rao vs.

State of A.P. and batchrr.

6. Onc lirct rrhie h is relcvant to bc talicn note of hcrein is that a disciplinary

proceeding ilas iniriated against the petttioner prror to the biturcation of the

parent State r.rhich stood concludcd bl his exoneration. The State olTelangana

exonerated the petitioner as thc disciplinarr authoritl- as per the Circular Memo

' MANU,iH,o8l r'2009

'ttnNu,JH,roltl'2ottt MANU/JHto5,t3,2o l I
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" MANr,',UC',o5l7',l00r
'r MANLI, Pt-tr D,12 t98ll

\4AN U AP 00+0 l0ltt

rn SLP \o.l9-110 ol 10I I
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No.l I 601 -s Scr.C ..\ I 20t0- I . dated 0-S.I0.2010 parzL I
hereLrn der

said merrro. thc cotnpetent itLrli.torrl\

lhereol' rs quoted
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submission that certain juniors to him were granted the said grade would also not

hold good.

8. In such circumstances, we are of the view that no relief as prayed for can

be granted in the present writ petition. Therefore, the instant writ petition is

disposed of. While parting, we convey our appreciation for the leamed Amicus

curiae for assisting this court in able manner in deciding the issue. No order as

to costs.

Miscellaneous applications, if any pending, shall stand closed'

SD/. S. MALLIKARJUNA RAO
TANT REGIS

//TRUE COPY//

CTION OFFICER
To,

TJ

CJP

1 The Principal Secretary, Revenue D
State of Telangana, Hyderabad - 500

epartment, Telangana Secretariat, The
022.

2. The Principal secretary Revenue Department, The State of Andhra pradesh,
A.P. Secretariat, Velagapudi, Amaravathi (post), Guntur District, A.p.

3. The special secretary and chief commissioner, Land Administration,
Nampally Road, Telangana State, Hyderabad - 500 001.

4. The Special Secretary and chief commissioner, Land Administration, A.p.
State, VUayawada.

5. One CC to Sri K. Ram Reddy, Advocate tOpUCl
6 Two ccs to GP for State of Andhra pradesh, High court for the State of

Telangana, at Hyderabad [OUT]
7. Two ccs to Additionar Advocate Generar, High court for the state of

Telangana, at Hyderabad [OUT]
8. Two CD Copies

Pntq.
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DATED: 1610712026

ORDER

WP.No.35962 ot 2018
a;.r-.G.\')

i)
2 0 JUt 2026

cheO

('(

I
e. o

A

*

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS

trpq

2-9 \t{,s

es


